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[Mr. Speaker]
(7) Shri Chandikeshwar Sharan 

Singh Ju Deo—14th February 
to 11th April, 1961 (Thirteenth 
Session).

(8) Shri Laisram Achaw S ngh— 
3rd December to 23rd Decem
ber, 1960 (Twelfth Session).

(9) Shri Surendranath Dwivedy— 
29th March to 5th May, 1961 
(Thirteenth Session).

( 10) Shri Narasingha Malla Deb— 
14th April to 5th May, 1961 
(Thirteenth Session).

(11) Shri A. Doraiswami Gounder 
—15th April to 5th May, 1961 
(Thirteenth Session).

( 12 ) Kunwarani Vijaya Raj^—7th 
March to 4th May, 1961 
(Thirteenth Session).

(13) Shri S. R. Arumugham—14th 
February to 4th March, 1961 
(Thirteenth Session).

I take it that the House agrees with 
the recommendations of the Committee.

Some Hon. Members: Yes.
Mr. Speaker: The Members will be 

informed accordingly.

12.23 hrs.
ARREST OF A MEMBER

Mr. Speaker: I have to inform the 
House that I have received the follow
ing two telegrams dated the 2nd Mr\y, 
1961, from the Police Inspector, Kozhi
kode:—

(1) “ Shri K. P. KwUikiishnan 
Nair, Member, Lok Sabha, was 
arrested by Circle Inspector of 
Police, Kozhikode, at Kozh - 
kode, at 8-30 a .m . tiriay, 
under Section 38(2) of the 
Kerala Police Act, while the 
former and six others were 
doing obstructive picketing in 
front of the Peirce Leslie 
Office. He did not apply for 
bail. He s being prcuucrd

before the Magistrate with 
petty case charge-sheet today/’

(2 ) “Shri K. P. Kuttikrishnan 
Nair, Member, Lok Sabha, 
produced with charge-sheet in 
Calicut Town Police Station 
petty case No. 199/61, before 
the Additional Sub-Magistrate, 
Kozhikode, today noon. The 
member is remanded for one 
day in the special sub-jail, 
Kozhikode, today afternoon.”
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12.25 hrs.
COAL MINES (CONSERVATION 
AND SAFETY) AMENDMENT BILL
—contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Sardar 
Swaran Singh on the 2nd May, 1961,
namely:

“That the Bill to amend the 
Coal Mines (Conservation and
Safety) Act, 1952, be taken into
consideration.”

lime not allotted. Time taken is 
one hour. How many hon. Members 
want to participate in the discussion?

Some Hon. Members rose—

Mr. Speaker: Let us have one hour
more. Shri Braj Raj Singh may
continue his speech.

WWTTW ftn? ( foTto iyre) :
snarer

vs | STcT

% fcflr 1 1

^ tt: \ * vxtw
t o  | H ^
?nfr *h*tt ft? ^  v r t i  w r r  v t v r
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ment Bill 
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*jff vprit ^ f r  o  w rr  ^
T f f t  5TT t| |

ST5TC % mfHVf Tt ^ T W  ^
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<1*lcil ^ I *T ^Ig4!! fT *RTTT *11̂  *f
fH'x; ^ *n»fl •ilfd wWwt T^ I

?TtT if *T 'MH'il 3*il «dn Tt f'RT •jR< 1- 
3j*IT fT 3f̂ T rTT Tfa% % ®li)
Tt 5ftfh Tr S!rT & <T7 5Jf?T i?t
Ji *-*Tl ■'n 1 ^4+ fq^K + 'H Tt -n «-' n £ I 
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Tft%  % # T  TT =3ft 5T«RT t t ^t |

Tt jf t  % *PK {PT 9CT̂Tr
% <̂ > tjPiRcqd *ft3RT 'nfV ^»n% § <rt 
>dH+l -IdY-tl ^  fjfaT fT ^PTTT 
jt?t *t ¥ tw  3H % *tt7 ?nr 1 
Tt*r% Tt «i<5i«i'l % 'tt’t vhnrr (t*t
^ tt *fk if wnr ?nr% Tt *p ?frt

?tnt ’tfir 5»rft spt? »t?t  #  «rtmfrr
-dcMISH f*T fatr JT7 TOT *ftT ^  ^t 
3T7W wKfq> TŴ TT ^T TT *̂T *T’T*T 
<TT *If ̂ T ^  TPPT I f»rf%tT ^ T̂fpTT 

f̂ P TfaT̂  % 1 #l l  lAr
tft, % Ŵ T-«T=nr TtRT ?jt
ftlW ^ ?>T gcft̂ T "T^rffa VhPTT *T ^
Tfa% TT JrMI5H *?HT f  Sf
fT*ft Ttf *TT7 Wft *TW tel *  
ft I
Dr. Melkoie (Raichur): Mr.

Speaker, Sir, it is a well known fact 
that during the Second Five Year 
Plan we have not been able to raise 
sufficient amount of coal that the 
country needed and we have not 
been able to meet the targets. Equal 
has been our difficulty with regard to 
transport of coal also from the pit
head to the various places where it Is 
needed. In view of these difficulties,
I welcome this Bill that has been
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ment Bill 
presented to this House by the hon. 
Minister.

But I have carefully read the state, 
ment he had occasion to make yester
day in this House. I had expected 
further clarification with regard to 
certain points, but they are not 
there. In view of that, I felt I should 
express my own feelings with regard 
to this Bill here today.

Sir, so far as giving protection to 
the railways in these coal mining 
areas is concerned, nobody has any 
objection; in fact, we would welcome 
it. But the other aspect of the ques. 
tion, that the excise levy is now be
ing raised from Re. 1 to Rs. 4 is a 
thing which we have not been able to 
understand clearly. If the excise 
levy had been raised in previous 
years, the object for i\fhioh it was 
raised was entirely different. Today 
we are raising it in order that more 
coal may be obtained from these 
pitheads.

Now, so far as the raising of this 
coal by depillaring in these coal 
mines is concerned, one has to under, 
stand that the present agents of the 
coal mine owners have not to explore 
whether coal is there or not. They 
have not to create new pitheads. 
Everything ha* been created and 
money spent already, and they will 
benefit to the extent of millions of 
tons of this coal. Instead °f taking 
this levy from them for giving this 
benefit, the Government is trying to 
tax the consumer by raising the levy 
from Re. 1 to Rs. 4. I have not been 
able to understand this aspect of the 
question, and I personally feel that 
this amount of money should not go 
to the help of the owners or their 
agents, but it should go to the benefit 
of the nation as such. I have, there
fore, Sir, objection to this increase 
from Re. 1 to Rs. 4, and unless the 
hon. Minister gives a satisfactory 
answer in his reply we would not be 
convinced with regard to the increase 
in this levy.
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[Dr. Melkote]
Then there is the question of quic

ker movement and removal of the 
bottle-neck in transport. The hon. 
Minister has said that carrying of coal 
by sea costs more. It is usually found 
that any material that is carried by 
sea is carried at a cheaper rate than 
what obtains in the railways. Here 
it is the question of the lead, and 
therefore the Minister mentioned that 
possibly the western coast would have 
to bear a heavier amount of money 
in this mode of transport. In order 
to benefit them, he said, this part of 
the levy may be utilised that way. 
Sir, places like Hyderabad, Bangalore 
or places in the interior have not the 
same advantages as the western coast 
areas, particularly Bombay. If this 
money is to be paid for industries 
which are already tn an advantage
ous position, if this money is spent in 
order to benefit them, I would request 
the hon. Minister, since the money is 
being raised by the public, that there 
should be an equalisation in this price 
of coal, that there should be a 
standard price for coal all over India, 
whether it is Bengalore, Mysore or 
Madras. It is that way that industries 
would benefit, and there would not be 
this unhealthy competition; otherwise, 
Government would be helping a 
particular industry in a particular 
place which has greater advantages 
than the other. I would like to un
derstand from the Minister as to why 
this is being done. So this part is 
objectionable to us. Thirdly, a part 
of this coal is being carried by sea. I 
welcome this. But the hon. Minister 
has not made it clear that this coal 
that has to be carried would be carri
ed by national bottoms alone and 
nobody else. That would help the 
industry in acquiring more tonnage 
and give more employment to the 
people. Therefore, if this is to go to 
help other ships that are plying in 
our national waters, it would not be 
a welcome feature. I personally feel 
that these three aspects of the ques
tion should be dealt with by the hon. 
Minister and a satisfactory answer 
given to us.
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*WT lit <T*T % SRT 
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<fl*A ĉ TFT % SFTT £ 

T'Ttf V9o T-m cT̂T 4»’<̂  VT
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vr *tt fa  T^ra % *r^T enrr
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t̂eTT $, eft >ft
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Shrimati Parvathl Krishnan (Coim
batore) ; Mr. Speaker, the object of 
this Bill seems to be three-fold; 
firstly, to erect aerial ropeways in the 
Jharia and Raniganj coal fields for 
supplying sand to the prtvate mine. 
owners for stowing in the interests of 
safety of life and property and also in 
the interests of conservation of our 
coal resources; secondly, to subsidise 
coastal shipping and, thirdly, to 
finance the mine-owners for the com.
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pulsory execution of protective 
measures.

Sir, it seems that there is no 
quorum very early in the day.

Mr. Speaker: Those hon. Members 
who are interested in this Bill area 
all here.

Shrimati Parvathi Krishnan: It
seems to be an important Bill. Coal 
is a very important subject.

Mr. Speaker: When other hon.
Members do not take interest, that 
can I do?

Shri Braj Raj Singh; They are 
busy in the Central Hall.

An Hon. Member: We are going to
be taxed for this.

Shri Tyagi (Dehra Dun): It is
lunch hour.

Shrimati Parvathi Krishnan: It is
not yet lunrh hour. One rhould not 
be hungry before 1 o ’clock.

Mr. Speaker: We are at present
in the general discussion stage. When 
it comes to the question of voting, 
they will all come.

Shri T B. Vittal Rao (Khamam): 
But it is a very sad that we have no 
quorum even before 1 o’clock.

Shri Warior (Trichur): This is not 
very good. All of a sudden they rush 
in when the bell rings and without 
knowing what has happened in the 
House they vote either ‘Aye’ or 4No\ 
There are not even half the number 
of hon. Members required for the 
quorum.

Shri Tyaffi: It is lunch hour. It has 
been our practice that during lunch 
hour.........

Mr. Speaker; I know. But lunch 
hour is from 1 o'clock to 2.30. It is 
not yet 1 o'clock.

Shri C. D. Pande (Naini Tal): They 
have gone for an early lunch.
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Mr. Speaker: I will have the bell 
rung. Now, there is quorum.
The hon. Member may continue her 
speedh.

Shrimati Parvathl Krishnan: This
is the result of not discussing the 
Department of Parliamentary Affairs 
during the Budget debate.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I cannot bring them and keep them 
in my lap.

Mr. Speaker: In view of the com
ing elections at least, hon. Members 
must be present in larger numbers in 
the House. I propose doing one thing. 
1  shall ask the office to take note of 
the number of hon. Members present 
and put up on the Notice Board divi
sion numbers of those hon. Members 
who arc present from 11  o’clock to 
1 o’clock, then from 1 o’clock to 3 
o ’clock and from 3 o’clock onwards.

Shri Tyagi: That will be too res
trictive. I would beg of you not be 
order such a thing. It will be too 
restrictive.

Mr. Speaker; It is not a restriction. 
Whichever hon. Member is here is a 
representative of 8 lakhs of our popu
lation.

Shri Braj Raj Singh: Now it is
9 lakhs. ,

Mr. Speaker: Yes, now it is 9
lakhs. They must be here from 
morning till evening. I do not know 
what other work they do. Hon. Mem
bers should be here not only for 
speaking but also because there is no 
much of education. All that I know 
about the distant parts of the coun
try is what I went on hearing here. 
There is nothing particular. Why 
should one deny oneself even the 
pleasure of knowing something? I 
would appeal to Shri Tyagi that ins
tead of pleading for the cause 
of the absentee hon. Members he 
should go and bring them and tell 
them that it is not all right. It is not 
all right We are trying to set an

ment Bill
example. Even bofere 1 o’clock they 
are all gathering there in the Central 
Hall. I sometimes think that I may 
have a session both in the Central 
Hall and here simultaneously and ask 
the hon. Deputy-Speaker to preside 
over there with myself presiding over 
here and carrying it on.

Shri Satya Narayan Sinha: All that
you have said is off the record, I 
suppose.

Mr. Speaker; Why? Let future 
generation? know it. There ig no 
harm.

An Hon. Member: There should be 
a penalty attached to it.

Shri Tyagi: It should be the
moral duty of the Party leaders or 
their whips to see that their Members 
do not absent themselves.

Mr. Speaker: I expect that for
official Bills, the official whips will 
see to it that there is quorum and for 
non.official Bills all of them together 
will jointly see to it that there is a 
quorum.

Shri T. B. Vlttal Rao: Then the
hon. Minister of Parliamentary Affair* 
will withdraw those words that he 
has used, namely, "I cannot bring 
them and keep them in my lap". It is 
for the second time that he has said 
so.

Mr. Speaker: He refers to his own
Party Members.

Shri Satya Narayan Sinha; I can
only appeal.

Mr. Speaker: I told them that the
hon. Minister referred to his own 
Party Members and not to hon. Mem
bers belonging to the Opposition.

Shri Satya Narayan Sfcnha: 8hri
Vittal Rao is my counterpart on the 
other side, but perhaps he does not 
realise that sometimes none of his 
Party Members are there
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Shrimati Parvathi Krishnan: We
take it on a percentage basis.

Shri Warior; At least one hon. 
Member from our Party is always 
here.

Mr. Speaker: Has she concluded
her speech? Did she get up only fv*r 
the purpose of objecting about quo
rum? .

Shrimati Parvathi Krishnan: No,
Sir, I had just started.

Mr. Speaker: Then she may con
tinue.

Shrimati Parvathi Krishnan: Ac
cording to the provisions of this Bill, 
if this Bill is passed, the result will 
be that there will be an increase in 
the price of coal and we will find that 
immediately steel, railways and so on 
will be the major sufferers. What I 
would like the hon. Minister to tell 
us, therefore, is this. How far is this 
increase going to be justified because 
we have seen how during the past few 
years many concessions, particularly 
with regard to price, have been given 
to the mine-owners? In fact, if one 
looks into the recent speeches of the 
Chairmen of the Mining Association 
and of the Federation at the annual 
meetings, one will find that there is a 
mention in a very appreciable manner 
of how these concessions have been 
given to them. Therefore while this 
increase and this concession are being 
given, we would like to know as to 
what exactly are the safeguards to 
make sure that the production of 
coal goes up and that at the same 
time the various other measures with 
regard to safety and conservation are 
also really adhered to by the mine- 
owners. This, to my mind, is one of 
the most important aspects of this 
Bill.

Secondly, We find that there is go
ing to be a subsidising of coal that 
will be transported by sea. Is this the 
only way in which the question of 
transport of coal can be answered ? 
It is true that there has been a bottle
neck and a scarcity of wagons to

move the coal. Therefore it is neces
sary to find out other methods and 
routes for transporting coal from one 
area to another and particularly to 
down south. But why is it that we 
have to rush in to subsidise the pri
vate sector once again? I would like 
the Government to consider the wider 
aspect of taking over coastal shipping, 
and seeing how much Government 
itself will bear so that it becomes a 
more integrated policy and integrated 
financial scheme of the Government 
itself and how far this could be taken 
up.

Then, with regard to the question 
of assistance to be given for stowing, 
apart from actually supplying the sand 
by the ropeway, we find that it is a 
question of the mines being in a state 
that is far from fiappy. When we read 
in the newspapers and also when 
time and again we find the question 
of accidents and so on being raised 
on the floor of the House, the question 
arises whether it is that no proper 
check and supervision is there to see 
as to how far the safety and pre
cautionary measures are being taken 
by the various private mineowners. 
Under the regulations, as they exist* 
and under the practice it is for the 
Coal Board to see to it whether the 
stowing operations and so on are 
there and how far the subsidy that 
is given by the Government is being 
put to a proper use. In so doing, it is 
not only the question of the lives of 
mine workers, which is, of course, of 
primary importance, but it is also the 
question of conservation of coal and 
of seeing that We nurture the coal re
sources that exist in our country. 
We find that during the last so many 
years with all the assistance that has 
been given for stowing only about 
one-tenth of the mines have really 
taken up stowing. I would like the 
hon. Minister to clarify the difficulties 
that are being countered whenever 
this question is taken up, namely, the 
question of what measures Govern
ment is going to take beyond sub
sidising and beyond just giving the
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monetary assistance that they can 
give. What further measures are going 
to be taken to guarantee that this work 
is undertaken in a proper manner so 
as to see that these accidents that 
have been taking place as a result of 
the absence of this work are rapidly 
brought down and are finally elimina
ted altogether? For instance, during 
last year (1960) there were a number 
of serious accidents. What usually 
happens is that only such accidents hit 
the public eye, or are immediately 
taken note of, where there is fatality. 
As far as the coal industry is concern
ed, it is necessary that we should look 
to the number of serious accidents 
which lead to serious injury. In 1960 
the number is by no means a small 
one. The number of serious accidents 
was nearly 3,000 and the number of 
seriously injured is nearly 3,000. This 
is no small figure. When we are discus' 
sing a Bill that concerns the conserva
tion and safety, we would like to know 
from the hon. Minister the steps that 
are going to be taken to see that 
these accidents come down. Stowing, 
as I said, is an important thing. We 
would also like to know from him 
what else is being done in this regard.
13 hrs.

Mr. Speaker: How many of these 
accidents have been due to non-stow
ing?

Shrimati Parvathi Krishnan: That
is what we want the hon. Minister to 
tell us. This report gives only the 
whole figures and we would like to 
know from him, how many of these 
are due to non-stowing.

Again, Sir, we are told that the 
entire coal area of Raniganj and Jharia 
is becoming unsafe. Underground fires 
there, it is said, are widespread and 
the villagers are becoming panicky. 
We would like to know what steps are 
being taken by the Ministry and the 
Coal Board to check this, and also to 
tel] us the exact position, so that we 
may know how far these report* are 
true and whether this panic is Justi
fied or not. There are reports that 
even cinema houses are being closed
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down and that whole villages are 
wondering whether they should move 
or not. They do not know where to 
go. It is said that smoke is seen emer
ging from many areas and the sus
picion is that there are underground 
fires and there are a large number of 
gassy mines there. What are the steps 
that the Ministry propose to take not 
only under the provisions of this 
measure, but also under the powers 
they have already to see that adequate 
measures are taken to prevent any 
major disaster in that area and the 
coal production that we have targeted 
is achieved. They should also see that 
the mine-oweners do not play with 
the lives of our mine-workers, with 
the prosperity of our country, and 
with the production of coal, without 
taking into consideration the wider 
national interests, particularly when 
they are being given these concessions, 
when they are being given an in
creased price and subsidies by Gov
ernment.

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): Sir,
I have formed the impression that the 
genera] principles underlying this 
Bill are acceptable to hon. Members 
who have participated in the dclM r 
and I venture to reply to some of th* 
points that have been raised in the 
course of the discussion.

Before I touch upon any ofRerthat- 
ter there are two points which call 
for a reply. More than one hon. Mem
ber has mentioned that the excise 
duty is being raised to help the pri
vate sector and in that connection it 
was said that the mine-owncru in the 
private sector are sought to be helped; 
secondly that private shipping com
panies are proposed to be subsidised.
I would like to clarify the position 
that neither of these two fears is cor
rect.

There is no question of subsidising 
the coastal shipping companies. A* a 
matter of fact, it is hoped that a.* a 
result of the increased traffic and as
sured traffic, it would be possible— 
at any rate it should be possible, for 
the coastal shipping companies to re
duce their freight Already the Minis-
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try of Transport are carrying on dis
cussions with the coastal shipping in
terests with a view to bringing down 
their existing tariff rates. So, there 
is no question of subsidising the coas
tal shipping by means of this sub
sidy.

It is a fact that transport by sea is 
.more costly. It is anticipated that even 
after ih® efforts of the Ministry of 
Transport succeed in reducing the 
sea tariff resulting from movement 
by sea, still the co^t of transport by 
sea would be higher as compared to 
cost of transport by rail. This is partly 
due to the fact that the railway 
tariff over longer distances happens 
to be already subsidised in view of 
the telescopic rales applicable to 
longer distances. Above a certain 
■distance, the railways charge the same 
freight for transport of coal irrespec
tive of the distance. That obviously 
means that the railways are incurring 
actually more costs in transporting 
coal over longer distances and are 
charging the consumer less; so an 
element of subsidy is already there 
in a way when transport by rail to 
longer points is involved. We have 
undertaken that scheme in order 1o 
help the consumer situated at a longer 
distance. Although there may b0 a 
slight conflict between the consumers 
that are located nearer the points of 
production and those at longer dis
tances, still I think, that, on the whole, 
it is a fair decision that the entire bur
den of transport is not loaded on to 
the consumer who happens to be 
situated at a long distance from the 
point of production. Whereas a public 
undertaking like the railways can 
undertake a scheme of that type of 
enforcing telescopic rates where 
longer haulages are involved, we can
not expect the private shipping 
companies to undertake this part- 
financing of their cost of transport 
when long haulages by sea are invol
ved. Therefore, in the ultimate ana
lysis the rate of transport by sea woxlcs 
*)ut to be higher than the rate which

is actually chargeable when coal is 
transported by rail.

It must be clearly understood that 
what the railways charge for these 
long haulages is not what the railways 
actually incur by way of cost. It is far 
from a commercial rate so far as 
railways are concerned. It will, there
fore, not be correct to say that ship
ping companies as such are being sub
sidised. We are extending the prin
ciple that those who have to be sup
plied coal in this emergency by sea- 
route should not pay a rate which is 
higher than what they would other
wise pay if the transport were by rail. 
This little additional cost which con
sumers all over the country should pay 
is from that angle justified.

While on this, I would like to 
clarify one other point. The Members 
who come from States which are a 
little farther from the centres of pro
duction have urged that there should 
be a unform coal price at all rail-heads 
whereas the Members who come from 
areas where coal is produced have 
voiced their objection to this scheme.
I can understand this conflict of in
terests; and conscious as we are of this 
conflict of interests, we cannot go 
whole hog in making the price of coal 
uniform at all rail-heads. But steps 
such as, for instance, telescopic rates 
when movement by rail is involved 
and the element of subsidy to reduce 
the cost which would otherwise work 
out if it is transported by sea, are 
steps in the same direction.

I am mentioning this, because some 
hon. Members who on the one hand 
strongly advocated the scheme of en
forcing uniform coal prices at all rail
heads have, in indirect manner, tried 
to criticise this element of subsidy to 
meet the additional cost of transport 
by sea. 1  feel that that criticism is 
not valid from those Members who 
have advocated a uniform price of 
coat at all rail-heads. It is true that we 
cannot accept that suggestion in its 
entirety. Still, when the rigour of



that is sought to be mitigated by In
troducing an element of concession by 
reducing the freight when long haul
ages by rail are involved, or when 
transport by sea has to be undertaken 
and the cost works out to be higher, 
then to bring it at a level with the 
-coit of transport by rail, are steps in 
the same direction. Therefore, any cri
ticism from those friends who are ad
vocates of a uniform price of coal at 
all rail-heads, does not appear to be 
valid. ^

While on this question of movement 
o f part of coal by sea, I would also 
like to touch upon another matter 
which has been mentioned by Shri 
Braj Raj Singh and also by Ch. Ran- 
bir Singh, that is transport of coal by 
road. This matter has been engaging 
the attention of the Government, of the 
Coal Board, of the industry and also 
of the various consumers. We must 
clearly understand that there are 
certain limits with regard to the 
capacity of our road system and trans
port system to carry coal by road. It 
is not my intention to go into details. 
The present state of roads, the avail
ability of trucks, the conditions of 
bridges, the over-crowding that al
ready exists on certain sections of the 
road are factors with which hon. 
Members would be quite familiar. In 
spite of all these difficulties, thore is 
at the moment a sizeable transport of 
coal by road. It must also be under
stood in this connection that move
ment of a commodity like coal over 
long distances is not feasible by road. 
The cost will work: out so high that 
it will become prohibitive, and any 
attempt to subsidise the movement by 
road over long distances will land us 
into difficulties which it will not be 
easy for he coal industry and the coal 
consumer to bear. At the moment I 
think as much as roughly about 1 ) 
to 2 million tons of coal is actually 
being moved by road; and the main 
centres of movement are the consu
mers in Bihar, Bengal and maybe, in 
certain parts of Orissa also. We have 
tried to help this movement as much
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as we can within the physical limita
tions which I mentioned a moment 
ago. There were certain restrictions 
before, mainly with a view to ensuring 
that realisations of excise are not 
evaded. But we are trying to simplify 
that procedure so that the colliery 
owners may purchase their coupons 
for excise and when they load a truck 
they could is^ue the coupon to that 
person and credit the same amount. 
Some such simpler thing is sought to 
be worked out, so that difficulties in 
the movement of coal by road may be 
minimised. With all these steps that 
might be taken, there will always be 
limitations with regard to the move
ment of coal by road, particularly over 
longer distances.

Another fruitful avenue which may 
be thought of is the movement by 
rivers. In most of the other countries 
a good part of coal and iron ore moves 
by ships, by even country craft and 
the like, and river transport is being 
utilised. It is not my intention to go 
into the details of our transport 
system. But unfortunately we have 
inherited a transport system which 
paid very little attention to the utilisa
tion of transport facilities which the 
rivers can provide. Surface transport 
has, by and large, been neglected. 
Now, we cannot do away with facts of 
geography. Our canal system, our 
bridges, etc. have been so designed that 
they have placed a physical limitation 
on transport of all these bulk commo
dities by our river system. Still, in the 
long range, this is a matter which re
quires consideration, and already some 
thought is being given to this aspect. 
But these are long-range problems.

We are faced with the immediate 
problem of short supply of coal at 
points which are situated at longer dis
tances from I he main centres of pro
duction. To supplement their require
ments it is necessary to take some 
quick decision, and it is for thia 
reason that we decided that the 
movement by sea should be stepped 
up. Hiis, as I have already indicated,
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will strengthen our coastal shipping, 
which is all to the good. It is likely 
to result in a reduction of the tariff 
rate of movement by sea which, again, 
is a step in the right direction. And, 
thirdly, by raising this excise duty 
the diffrential between the cost of 
transport of coal by sea and the cost 
of transport of coal by rail will be 
minimised to a fairly large extent and, 
therefore, the consumer at these 
distant points will not be hit. 
From whatever angle we may exa
mine it, this was the most practical 
approach and we have, therefore, 
undertaken this measure.
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The second count on which the 
additional subsidy is sought to be 
utilised is to'finance the central rope
way scheme. Hon. Members from 
various parties have generally wel
comed the stowing activities. That is 
aj i: should be. Both for safety in 
mines as well as for conservation 
purposes stowing is necessary. The 
question a., to whether it should be 
subsidised and continue to be sub
sidised according to the existing 
system, or whether the central 
ropeway scheme should be adopted 
is a point about which there appear
ed to be some confusion in the minds 
of certain hon. Members. At the 
moment there are ^towing subsidy 
schemes which have had the general 
approval of the House. Because of 
difficult mining conditions in certain 
areas it was found necessary, both 
from the angle of conservation as well 
as from the angle of safety, to 
encourage stowing. That meant addi
tional expenditure. In a controlled 
commodity, when additional expen- 
ture is involved, there should be wil
lingness to face that in a practical 
manner, and we should not be carried 
away by sentimental ideas. If it were 
not a case of mineral development, 
then we could apply approximations, 
but We have to realise that mining 
conditions in various mines are not the 
mine. There may be an open cast 
mine, there may be a deep mine, there

may be a gassy mine, or there rftay be 
a mine in which a large quantity of 
water may be gushing from under
ground strata, and so on. If we want 
to have some sort of a pattern of a 
controlled price, which appears to be 
the concensus of opinion in the House, 
then, either we take into considera
tion the difficult mining conditions and 
push up the prices of that coal also 
which is mined from easier areas, 
which may not be in the overall inte
rest or adopt other methods; if we do 
the former, then the coal price has to 
be fixed at a level which approxi
mates the difficult conditions in the 
various areas; then, certain cases 
would be left where the mining con
ditions are difficult, and these are 
there n°t on account of the creation 
of industry, either private or public, 
but on account of the freaks of nature; 
there can be more gas, or there can be 
more water, or the depth can be very 
much greater, or the seam may be very 
thin and so on. So, if we do not take 
into consideration these differentials, 
then, we should be prepared to face a 
situation where people will not be 
interested in producing coal from those 
areas where the cost of production 
comes out to be higher than the con
trolled price. So, other methods have 
to be adopted. I think the stowing 
subsidy is a step in the right direc
tion.

Stowing is necessary both for the 
human aspect of safety as also from 
the angle of mineral conservation. 
Instead of giv ng a higher price for 
that coal, it is better that this addi
tional expenditure is shared by others. 
That "\gain is an approximation to the 
idea of uniform prices. So, that should 
be a welcome thing to those quarters 
which are advocates of a unform price 
at all rail-heads.

If we recognise this as our basic 
approach, then it does not take long 
for us to come to the conclusion that 
a central ropeways scheme is more 
welcome than monetary help by way 
of subsidy. The great advantage is that 
sand will be conveyed over longer
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leads; therefore physically, it can be 
available; secondly, the administration 
of the subsidy may lead to some of the 
defects which were pointed out by 
some hon. Members, namely that peo
ple may make exaggerated claims, 
there may be malpractices and the like, 
but the possibility of such malpractices 
is very much reduced if there is a 
central ropeways scheme, 90 that we 
6upply the thing physically rather than 
give monetary assistance.

Sof if we recognise that stowing is a 
good thing, then stowing by means of 
a central ropeways scheme appears to 
be a much better proposition, as com
pared to administration of a monetary 
scheme. From whatever angle we may 
examine it, the scheme appears t:> be 
a reasonable one and it should be 
supported.

I think a fear was expressed by Shri 
T. B. Vittal Rao that most of the 
money would be consumed in this 
ropeways scheme or for stowing sub
sidy, and very little money would be 
left to subsidise the higher freight for 
haulage of coal by sea. That has been 
carefully looked into, and the quantum 
of excise duty will be so modulated 
that the quantum of subsidy on move
ment by sea will not be eaten into 
for the ropeways scheme. It is for that 
reason that an allocation of Rs. 3 crores 
has been indicated. But this point will 
be constantly kept in view, and it will 
be our earnest endeavour to ensure 
that both these things which are com
plementary to each other are not work
ed in any manner in which the one 
will h t the other or eat into the other.

I am grateful to the hon. Members 
belonging to all the parties, who have 
all welcomed the amendment relating 
to the protection of railway property.

I do not think that any other points 
remain. So, I commend my motion 
for the acceptance of the House.

Shri BrmJ BaJ Singh: May I seek a 
clarification? In regard to the move
ment of coal by road, could not s~me 
provision be made by which, up to a 
spec fled distance from the coal mining
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ment by road would be permitted, and 
movement by rail would not be per
mitted? In this way, we could move 
more coal to these areas by road.

Sardar Swaran Singh: I am afraid 
that a general restriction of that type 
will not work. Let us be quite clear 
about one thing. Most of the big con
suming centres like the steel plant at 
Durgapur, the steel plant of Indian 
Iron at Bumpur, the steel plant of 
Tatas, the Rourkela plant—Bhilai, of 
course, is at a distance of more than 
200 mile®—would be within 200 miles 
of the coal mines, and they are so 
organised that they will not be able to 
handle the trucks at all; their tipplers 
and their bunkers are of such a type 
that movement by road is not possible. 
I can understand the suggestion for 
moving some quantities of coal by road 
for the general consumers like the 
industries and the like. I have already 
indicated that we encourage th?t, and 
the railways have put a minimum rate 
for movement by rail. That in itself 
is an indirect inhibition. We can 
examine this, but to apply a type of 
blanket restriction is not practical.

Shri Braj Raj Singh: The only point 
is that more coal should bo moved by 
road, so that there might not be any 
crisis in the future in regard to the 
movement of coal.

Sardar Swaran Singh: Generally, I 
have no quarrel with that proposition. 
That is a suggestion for action which
will receive our very careful consi
deration.

Shri Tyagi: May I seek one informa
tion? May I know whether this levy 
of Rs. 4 per ton is going to be levied 
immediately, and if not, to what ex
tent it is going to be levied now? The 
shortage of coal, etc. is m~re on 
account of the shortage of wagons. The 
hon. Min ster has not exprewd any 
views a* to whether the Railway Min
istry is doing something to add to the 
number erf wagons required. If they 
are not adding to the number of 
wagons, will that not lead to a general 
rise in the price of coal all over the 
country?
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Sardar Swaran Singh: As I have in- 
d;cated, there are two aspects of this 
additional subsidy. One is for the 
ropeways scheme. That is independent 
of movement by sea. But, still, there 
is a part in this additional levy which 
is intended to be utilised for meeting 
the differential between the co»st of 
transport by sea and the cost of trans
port by rail. The railways are doing 
their best to step up the manufacture 
of wagoais and are improving their 
transport capacity, but I think that for 
some time to come movement by sea 
will have to be undertaken, but I would 
l ;ke to repeat that the railways are 
trying to do their best. There are par
ticular bortitle-necks; most of this 
trouble has been created on account of 
limited capacity for movement above 
Mughalsarai. We have discussed that 
so often that I do not want to repeat it. 
The increase in the number of wagons 
will not solve that, unless other mea
sures like additional track, etc. are 
there; the railways have undertaken 
that also, and they hope that they will 
be able to step up very substantiafly 
the movement even above Mughalsarai. 
They hope that even in July, they will 
be able to have 200 more wagons a 
day.

Shri Braj Raj Singh: That is not a 
very substantial increase.

Sardar Swaran Singh: When the
total is 1,900 today, 200 is certainly a 
substantial increase as compared with 
1,900. After some time, they will be 
able to move even more

Shri Tyagi: Would the hon. Minister 
undertake to reduce the levy as soon 
as the ropeways are ready, and as seen 
as there are enough wagons, and con
veyance by ship is not required? Will 
that levy be given back to the con
sumers?

Sardar Swaran Singh: That is why 
the power that is sought to be taken is 
elastic, and that incidentally answers 
the objection which Shri Braj Raj 
Singh had. This is not a revenue- 
earning measure. 1 want to clarify

that point. This is a sort of equalisa
tion in one form or the other.

Shri Tyagl: Our experience is that 
once any levy is enforced, it is never 
withdrawn. After all this work is 
done, after quite a large number of 
wagons become available and shipping 
is not needed and after the ropeways 
are also ready, will the hon. Minister 
reduce it to the present level?

Sardar Swaran Singh: We will try 
to reduce it, and if we do not, we 
will ask for specific approval of the 
House that now it is a revenue mea
sure and not an equalisation measure.

Shri Braj Raj Singh: I prophesy
that they will not reduce it for ten 
years.

Dr. M. S. Aney (Nagpur): More
than 12 years ago, I was working on 
the Standing Finance Committee for 
Railways. I have read that in Euro
pean countries transport by water has 
been found cheaper than transport Ly 
rail. From that point of view, how 
is it that in India we are not thinking 
in terms of developing water-ways 
rather than thinking of subsidy and 
persisting in dependence on railways 
only? Is there no possibility of deve
loping water-ways in such a way as 
to make them a cheaper means of 
transport than the railways?

Sardar Swaran Singh: I have
every sympathy with that view. In 
fact, I said something to that effect in 
the course of my remarks. But his
tory and geography cannot be re
written so soon. As I said, we have 
inherited a transport system which 
was essentially based on railways. 
Historically, our railway system ori
ginated private companies. We 
were under foreign domination. I 
think the other means of transport 
were suppressed as compared to tho



railways. That is an unhappy me
mory, but there is no harm in stating 
it.

Dr. Melkote: A betterment levy is 
being imposed on land revenue for 
the provision of facilities of water. 
Here ropeways are being created. 
Sand is taken for stowing and the 
mine-owners reap all this benefit by 
raising coal, for which they do not 
spend any money. I do not understand 
why this amount of money should not 
be raised from the mine-owners them
selves. Will the Minister please reply 
to this?

Sardar Swaran Singh: Then you
will have to raise the price of coal be
cause it is a controlled commodity and 
the elements that go into the eosit 
structure are carefully examined.

Mr. Speaker: The question is.

‘That the Bill to amend the
Coal Mines (Conservation and
Safety) Act, 1952, be taken into
consideration” .

The motion was adopted.
Mr. Speaker: The question is:

“That clause 2 stand part of the 
Bill” .

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Amendment of Section b)

Shri T. B. Vittel Rao: I beg to
move:

Page 1, line 14, for “four” substi
tute “ two**.

By my amendment, I am seeking to 
reduce the amount of excise duty 
from Rs. 4 to Rs. 2 per ton. I do not 
think they require such a huge 
amount in the initial stages. When
ever they do require it, the Minister 
can come to this House and ask for 
an increase in the excise duty.

When 1 was speaking during the 
consideration stage, I said that the
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whole Act, as it stood, required revi
sion by means of a comprehensive 
Bill brought forward. Anyway, I 
feel that Rs. 2 per ton is sufficient to 
cover the expenditure this year. With 
the Coal Board, there are already 
This was at the tune of Rs. 2.76 crores. 
This was at the beginning of April 
1960. I do not know how much it is 
now. But it is not going to be less.

With regard to the other aspect of 
the subsidy, I want that out of these 
Rs. 2, Re. 1 should be definitely kept 
apart for subsidising movement of 
coal to the remote regions. When I 
asked a question regarding the op
erating ratio on the Southern Railway 
and wanted to know why it was high, 
the Minister replied that they paid 
Rs. 65 per ton on coal as against the 
average of Rs. 40 per ton. The trans
port of coal by the rail-cum-sea route 
is a factor in the increased cost. The1 
factories in the south or the West coast 
have to pay an addition of Rs. 26 per 
ton by way of freight. Then again 
there is tfifs cess which will be added 
and which they will have to pay. 
Therefore, the amount of subsidy that 
is going to be given should be clearly 
mentioned.

As I said, we have got Rs. 2:70 
crore.i at the disposal of the Coal 
Board, pJu.s Re. 1 per ton excise which 
is already there which should be 
utilised for stowing purposes. The 
other Re. 1 out of the excise of Rs. 2' 
which I have proposed ahould be set 
apart for subsidisng coal transported* 
to the south and the western coast. 
Oherwise, the cost will be enormous. 
These are the figures which have been 
given by the Minister.

Therefore, I would strongly urge 
upon the Minister to see that this ex
cise duty is reduced. If he wants more 
money, let him come forward with a 
comprehensive Bill so that we can 
exercise proper check and counter
check wherever we give subsidy to 
the mine-owners.

There is another point I am told 
that a new discovery has been made
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in Poland regarding the transport of 
•coal. They pulverise it, mix it with 
water and send it through pipelines. 
This is a new process. I am told the 
economics of it have been worked out 
and these go to prove that. haulage 
through pipeline is less than by rail
way or by sea. That is their experien- 
ence. Only recently I read about it 
in some magazine. Let the Coal Board 
also try to find out what this pro
cess is. There are so many delega
tions being sent abroad. They may go 
into this question also.

My suggestion regarding subsidy 
should be taken into serious consi
deration because the Minister has 
ruled out once and for all the sugges
tion that there should be uniform 
coal prices

Mr. Speaker: The amendment
moved is before the House.

w*m*r : unzrer
^
^Tl SRfar ITtcTT *TT fa  fatft *T
*  W  cT̂T ft

cTT% I, fa*j 
^ ^ 1  fâ T St *141 ^
f*ff ^ V3 %*TT ^ 1̂5 cl ^
% I % WK ^ V f T  fa  sw
^  H  ^  ^  % sfr* *
$ T J J I  *FTT 5Ft
fircnra ^ Sr ftrar ^mr irtr *n r̂ snft
f t  | Rnrr arnr fa«ft
gr^r ft tr^rr^r ft ^
W t  1 1 ^  ^  sr*mm fa  ft

| eft r̂ft t r  w j  ^
*?Tft VTT ^ I ^ *{iH tt
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Sardar Swaran Singh: There is a
distinction between the quantum of 
levy that is sought to be imposed and 
the celling that is sought to be raised. 
I have already indicated that the in
tention is not to untili.^e this measure 
for raising revenue. The specific pur
poses have also been indicated b y  me; 
and I would like to repeat them. 
They are:—

( 1 ) to try to subsidise the move
ment by sea; and

(2) an effort to finance the rope
way scheme.

I do not want to elaborate these 
points. Therefore, there should be no 
apprehension in the mind of the hon. 
Member that Government will utilise 
this for raising revenue.

I have every sympathy with the 
view that was put forward both by 
Shri Braj Raj Singh and by Shri 
Vittal Rao that there should be some 
quantum of subsidy. It is precisely 
for that purpose we do this. But it 
may not be wise to earmark any spe
cific part of it to subsidise the move 
by sea. _
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As regards the general question that 
he has raised that there should be a 
quantum of subsidy when haulages 
over longer distances are involved, I 
would like to re-state what 1 
mentioned a moment ago that already 
we are attempting to subsidise the 
movement of coal over longer dis
tances. That is there in the freight 
structure of the Rail movement of 
coal itself. We do not want to hit any 
person who happens to be using coal 
which is moved by sea. So, it is a 
very simple measure. Whereas in the 
case of Railways, being the public ex
chequer, wc* could bear that burden 
and the Railways could be asked to 
give that concealed subsidy, we can
not do that in the case of the shipping 
companies. Therefore, this is the 
specific purpose for which this ad
ditional excise will be raised.

As regards the genera] question 
which Shri Vittal Rao raised namely 
that there should be a general amend 
ment of the Act and that we should 
have a second look at the Act, I can 
assure him that this matter is engag
ing our attention. There are two 
ways. One is to wait for a general 
overhaul and keep this as part of 
that. But this was a specific measure 
and I wanted the sanction of the 
House—and the reactions of the 
House—with regard to this specific 
measure. This does not mean that by 
voting this you will be depriving 
yourselves of the opportunity of hav
ing a look at the legislative mea>ur'> 
as a whole. We are examining the 
provisions and it may be necessary to 
undertake comprehensive legislation. 
But, this being a specific purpo e and 
a sort of a taxation, it was necessary 
for me to come before the House and 
to ask for this relaxation.

There is no risk in giving this ceil
ing. But, with this assurance that the 
actual quantum will be changed from 
time to time in such a manner that it 
is utilised for this specific purpose- - 
unless I come to the House and say 
that it is for another purpose—with 
this assurance, I hope the House 
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House would agree to the ceiling as 
provided in this measure.

Shri Tyagi: Will the hon. Minister 
see to it that there is no speculative 
rise in the general price of coal to con
sumers on account of this?

Sardar Swaran Singh: Actually, it 
is the other way round because the 
movement of coal will increase; and 
at the points where there is shortage, 
on account of this element of subsidy, 
the price will remain low.

Shri Tyagi: The experience of the 
country has been that whenever there 
has been a tax levy, whether logical
ly the prices are to be raised or not, 
the psychology is to start raising the 
prices saying that because of the levy 
the prices have gone up. That is 
what the speculators do. You fust 
have some power to control specula
tive rise in prices.

Sardar Swaran Singh: Luckily, this 
being a controlled commodity, that 
type of speculation is not likely to be 
there. Secondly, it ii a commodity 
which has to be moved before it is 
utilised. So, these are the two power
ful instruments of control, and 1 
do not anticipate any speculative ten
dencies in this.

Mr. Speaker: Now, I will put the 
amendment to the House.

The Question i3:
Page 1, line 14,—

for "four” substitute “ two". ( 1 ).
The motion was negatived.

Mr. 8peaker: Now, I will put all
the clauses together, clauses 3, 4, 5 and 
1 .

The question is:
“That Clause 3 to 5, Clause 1,

the Enacting Formula and the
Long Title stand part of the Bill/1 

The motion wa$ adopted.
Clauses 3 to 5, Clause 1, the Enactino 
Formula and the l^ong TiVe were 

added to the Bill.
Sardar Swaran Singh: Sir, 1 beg

to move:
“That the Bill be passed."



Mr. Speaker: Motion moved:
“That the Bill be passed.”

Shri T. B. Vittal Rao: What I want 
to impress upon the Minister is this. 
The Coal Board is constituting so 
many committees like the Technical 
Committee, the Advisory Committee, 
Uxe Stowing Committee and various 
other Committees. In these commit
tees, generally, the representatives of 
the workers are not at all included. 
We are coming to a stage where there 
should be full participation of labour 
in management at all stages. So, I 
would request the Minister to see that 
the representatives of labour are in
cluded in these committees which are 
constituted, because those who are 
actively connected with production 
will be able to give some advice which 
will be useful. If they want technical 
men, the workers’ representatives will 
send technical men.
13.47 hrs.
[Shri Jaganatiia Rao in the Chair ]

Our thinking has changed so much 
that what waj not thought of a few 
years ago is going to be done now. 
A few years ago we were urging 
about Worker Inspectors as in the 
United Kingdom. Everybody used to 
think that these workers’ representa
tive; were not technically qualified 
and so how could there be Worker 
Inspectors. Government is now sug
gesting that there will be Worker 
Inspectors and the Mines Act is going 
to be amended. For the success of 
the Stowing and various other com
mittees of the Coal Board, there 
should be full association of labour.

Now, we have armed the Minister 
with a piece of legislation which is 
going to give him a fund of Rs. 20 
crores or a little more because our 
production is going up. We have set 
for ourselves a target of 97 million 
tons during the Third Plan. Many 
of us still feel that that target is not 
sufficient Whatever it is, the Plan
ners and the Government have put 
it down at 97 million tons. I want 
that *teps should be taken to achieve
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this target in physical production, 
not as the Minister says in this 
House, ‘We have achieved the rated 
capacity/ That is not the way we 
should talk of achieving our targets. 
For example, in the NCDC whenever 
we ask for the achievement of physi
cal targets, we are told that we have 
achieved the rate of production. Let 
the hon. Miniver see that the 97
million tons which has been set as 
the target for the Third Plan is really 
achieved. Not only that, he should 
also see that this target i:> surpassed.

With these words I support the Bill.

vftro.rarfatr: A eft ih t o n r
T̂jpTT *nfr ^ i ^  eft

fa? arc 37  eft ?
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^TcTRTRf farqr STRFTT s fk
*PK Kpp  STTT H  in wm ZH 

sTftTT ^Id I ^ TOT
vo-i(o *nr fanri
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Sardar Swaran Singh: The sug
gestion that the viewpoint of the 
workers Jhould be ascertained is a
welcome one. It is not quite clear to
me as to how we should do that. But 
that is a good suggestion and it will be 
my endeavour to devise some method 
under whi '̂h it may be po sible to 
derive benefit from the experience of 
the workers. I have every hope that 
the leaders connected with the various 
unions would co-operate with us. The 
object is non-controversial: what is the 
best way of .stepping up production? 
ttiat type of spirit would be brought 
about in the discharge of this heavy

MAY 3, 1M1
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responsibility. There are a large 
number of committees of various 
types and I am not quite clear a* to 
whether any fruitful purpose would 
be served by associating the workers’ 
representatives in all of them. I agree 
in principle that there should be some 
method of ascertaining the viewpoint 
of the worker. Some method can 
be easily thought of by inviting them 
or by having discussions so that their 
viewpoint may be known. The en
deavour is a common one.

There was this question about the 
realisation of the targets. We are at 
the commencement of the Third Plan. 
With all the shortfalls, we should have 
a little greater confidence. It is true 
that physically we have not been able 
to produce throughout the twelve 
months a rate of production which 
would give abcut 60 million tons. But 
there is the fact that during the last 
quarter, every month, we have been 
producing a quantity of coal which, 
if multiplied by 12 , would give you 
that rate which is much more than 
the capacity. That i.; to say, the phy
sical production of coal was that much 
in.the last three months. Therefore, 
we should have greater confidence 
that we can go up to that level of 
production. It is no doubt correct that 
our tasks in the Third Plan are much 
larger if we are to go up to 97 mil
lion tons. That means that in a 
period of ten years, we are planning 
to step it up three times. When we 
imagine the level of production at the 
commencement of the Second Plan 
and when we take into account that 
the level at that time was achieved 
after a period which extended to over 
a century, we will know the 
magnitude of the task. We are 
now attempting, in ten years, to 
step up the production by three times 
of what it was at the commencement 
of the Second Plan. It is a very huge 
task. But I think the steps that we 
nave taken, organisational, training 
and the like, should create confidence 
in this House that given the requisite
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support the NCDC as also the private 
industry are well set to achieve this 
target which we hope to finalise, so far 
as the Third Plan is concerned.

There was reference to the move
ment of coal by road. I have already 
said that we will try to see that as 
much coal as can possibly be moved by 
road is moved by road. With regard 
to the other points, I may say this. 
Certainly whenever there is an increase 
in the excise duty, the notification will 
be placed on the Table of the House 
and the hon. Members who want to 
raise a discussion would be most wel
come.

Shri Braj Raj Singh: Within a year 
you will not raise it beyond 
Rs. 1.50 nP.

Sardar Swaran Singh: 1 can say
thiit. During the m xt year our inten
tion is that; it niay actually turn out 
to be less than that sum of Rs. 1.60. 
Tli's i ' the maximum that is contem
plated for the next year.

Mr. Chahmaii: The question is.
“That the Bill be passed/*

The motion was adopted.

13.55 hrs.
DELHI SHOPS AND ESTABLISH

MENTS (AMENDMENT) BILL
Mr. Chairman: We will take up the

next item.
Shrl Braj Raj Singh (Firozabad): 

How much time?
Mr. Chairman: Three hours.
The Deputy Minister of Laboir 

(Shri Abid All): It may not take
more than thirty minutes.

Shrl T. B. Vittal Rao (Khammam): 
But Shri Banerjee is there.

F!irl Abid All: He is welcome to
speak.

Sir, I beg to move:
“That the Bil! further to amend 

the Delhi Shops and Establish
ments Act, 1954, as passed by

VAISAKHA 13, 1883 (SAKA)




